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RAJYA SABHA 

Wednesday, the 21th December, 1989/ 
6th Pausa, 1911  (Saka) 

The House met at  eleven  of the 
clock, Mr. Chairman in the Chair. 

OBITUARY REFERENCE 

MR. CHAIRMAN: Before we 
lake up today's agenda, I refer 
with profound sorrow to the passing 
away of our ex-Member, Sardar 
Mohan Singh, a well-known leader 
from Punjab. 

Sardar Mohan Singh was born 
in January, 1909, at Ugoke in 
District Sialkot (now in Pakistan). 
A graduate of the Indian Military 
Academy, Dehra Dun, Sardar Mohan 
Singh served as an officer in the 
Indian Army from 1927 to 1941. 
He, however, revolted against the 
British and founded the Indian 
National Army in 1941 in South 
East Asia and fought for India's 
independence. After the Second 
World War, Sardar Mohan Singh 
was detained in a prison at Singa- 
pore. In the year 1945, he was 
brought to Red Fort in Delhi 
and was put in solitary confine, 
ment. He was released in May 
1946 along with other I. N. A. person, 
nel after the historic I. N. A. trials. 

Sardar Mohan Singh was a 

Member of this House from the 
State of Punjab from 1960 to 1966 
and again from 1972 to 1978. During 
his tenure in this House, he evinced 
keen interest in its proceedings. 
Sardar Mohan Singh will be re- 
membered for his services to the 
nation and  to this  House. 

We deeply mourn the passing 
away of Sardar Mohan    Singh. 

T request the Members to rise 
in their places and observe silence 
as a mark of respect to the memory 
of the departed. 

{Hon. Members then stood in 
silence for one minute) 

MR. CHAIRMAN: Secretary- 
General will convey to the 
members of the bereaved fimily our 
deep sense of sorrow and profound 
sympathy. 

—— 
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SHRI K. P. UNNIKRISHNAN: 
Sir, it has been clarified in the 
statement that this project belongs 
to the Delhi Administration and 
it is only indirectly that the Union 
Government comes into the picture. 
The target date was fixed in Decem- 
ber and probably, sometime in 
mid-eighties, it was fixed for Decem- 
ber 1988. In November 1988, in a 
review, it was found that it may 
not be possible to stick to this 
schedule and it was revised to 
December 1988. I do concede there 
have be; n far too many slippages 
partly because the site was not 
available and a number cf services 
had to be shifted from the site 
and also there was a slip-up by 
other contractors and one of thern 
being a public sector undertaking, 
the MPCC. So, therefore, we have 
been informed that it was further 
shifted and now finally to June 
1991. I shall certainly convey the 
feelings of the hon. Member of 
this House and try to see whatever 
is possible as far as the Union 
Government is concerned to ensure 
that they stick to this schedule. 
The second question raised was that 
originally it was only a sanctioned 
project for Rs. 9 crores. Later, 
it was revised to Rs. 12. 25 crores 
and I shall collect the final figures 
and lay it on the Table of the House. 
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SHRI K. P. UNNIKRISHNAN; 
I think, T have answered the question 
and within the limitations of the 
tJnion -Government, I have tried ti - 
explain to the hon Nf ember, 
wfiohas been a distinguished Chief 
Minister of a State and who, knows 
theparameteYs and the constitutional 
powers cf the Union andtht States. 

SHRI RAM JETHMALANI: Sir, 
1 only wanted to ask the hou. 
Minister whether in the fiSe-s which 
exist about this project, any action 
has been taken against the erring 
contractor because the last post-
ponement, according to the hon. 
Minister's answer, has been due to 
poor performance by the contractors. 
If that is so, do the files indicate that 
some action has been taken either by 
way of penalising the contractor or 
by changing the contractor ? That is 
the question. 

SHRI K. P. UNNIKRISHNAN: 
Sir, the contract was rescinded and a 
new contract was aho found. The 
name cf the present contractor is 
M/S Simplex Concrete Piles Limited. 

SHRI RAOOF VALIULLAH : 
Sir, in the construction of big 
projects, bridges, power stations, an 
agency is fixed. For instance, the 
National Highway Construction 
Corporation is one of the agencies 
for 'building the National Highways. 
I would like'to know whether the 
Government is considering the for-
mation of a Bridge Construction 
Corporation or whether the bridges 
on the National Highways will be 
handed over to the National High-
way Construction Corporation so 
that this kind of lajpses of cost 
escalation and time escalation do not 
arise. Will the Government consider 
th*t ? 

. SHJUK..P. UNNIKRISHNAN: 
Sir, 1 think, the hon. Member 
labours under the illusion that this is  
under the 'National  Highways. 

It is not se. As far the suggestion 
that he has made, well, we can 
dicuss jf but I cannot expjajn the 
same without a separate notice. 

'SHSU "SANTOSH BAGRODIA": 
Sir, the Trans-Yamuna cc lonies and 
towns are expanding nrery fast. In 
3»ew af tfftis, i#Haft are the bridges 
what are the bridges which are 
under construction and what are the 
bridges which are pronosed to be 
constructed over Yamuna ? I would 
also like to know from .the hon. 
'Minister does the Government have 
plan-to expand the ISBT or build a 
similar complex in any .other partof 
the capital to ccpe wrfh the vast 
increase of interstate bus traffic ? 

SHRI K. P. UNNIKRISHNAN: 
There is ^another question coming 
up. 

MR. CHAIRMAN : He wants to 
know about any oilier bridge 
beinge'onstructed over Yamuna. Are 
you building any other bridge on 
Yamuna ? 

SHRI K. P. UNNIKRISHNAN; 
No. Sir. 

Pakistan Senate's resolution on 
withdrawl of Indian Troops from 
Siachin and demanding  plebiscite 

in Jammu and Kashmir 

*42. SHR1KRISHNA KUMAR 
BIRLA: Will the Minister of 
EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Government are 
aware of theresolution:passed by the 
Pakistan Senate sometime back dem-
anding immediate withdrawal of the 
Indian troops from Siachin tnd rei-
terating Its stand on plebiscite in 
Jammu  and  Kashmir; 

(b) w-hetherGovernment of India 
have taken up this matter with the 
Government of Pakistan; and 

(c)  of Pakistan; and 


